IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

0A.Np,.551 OF 1999, DATE OF ORDER:12-4-1999,

BETWEEN:

M.H,Sharif?, seeesApplicant
and

1. Chief General Manager, Telecom,
Hydsrabad.,

2. General Manager, Telscommunicsations,
Eluru-5, West Godavari District,.

3. Divisional Enginesr, Telecom(Maintenance),
Bhimavarem, West Godavari District-534 202.

4, Sub-Divisional Officer, Phones,
Bhimavaram-534 202, West Godavari District.

«+ees.Pespondents

COUNSEL FOR THE APPLICANT :: ﬂr.P.B.Vijaxa Kumar
COUNSEL FOR THE RESPONDENTS:: Mr,8.Narasimha Sharma
CoRAM:
THE HON'BLE SRI R.RANGARAJAN,NENBER(ADNN)

AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (JUDL)

t: 0ORDER :
ORAL ORDER(PER HON'BLE SRI B8.5.3JAI PARAMESHWAR,MEMBER(3J))

Heard Mr.T.V.V.Koteswara Rao for Mr.P.B.¥Yijay Kuear,
learnad Counsel for theApplicant and Mr.M.C.Jacob for
Mr.B8.Narasimha Sharma, learned Standing Counsal for thas

Respondants.



2. The ap plicant herein while working as Telscom
Mechanic in the office of J.T.0., under S00P, Bhima-
varam, was placad under suspension, vide Order No.K/MH,
Shariff/TM/98-99/01, dated:27-2-1999(Annexure.I to the
OA)., Against ths said Order of suspansion, the applicant

has submittsed an appeal dated:26-3-1999,

3. The applicant has Piled this DA for a declaration
that the impugned Proceadings No.K/MH.Shariff/TMm/98-99/
01, dated:27-2-1999 of the Respondent no.Jd as arbitrary

and illegal.

4. Whan the appeal submitted by ths applicant is
still under consideration, it is not proper for us to
givé any directio;f;o the lstter dated:27-2-1999, Hencae,
the only diigction that can be given in this OA to the
raspondeng;;iﬁ to decide ths appaal dated:26-3-1999 in
accordance with ths law within tuoréaéiﬁdfrom the date

of raceipt of a copy of this Order.

S. With the above direction, thse OA is disposed of

at the admission stage itself. No costs.
r%fgfgf\/\Jx;;;;;;; )  ( R.RANGARAJAN )
BER{2J ) MEMBER ( ADMN) \
VL!¥g59

DATED:this the 12th day of April, 1999
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Dictated to steno in the open Court
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